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TBS MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (DR. SARO­
JINI MAHISHI): (a) to (c). The 
ground stated in Shri Biswa Gos- 
wamy’s application for recount of the 
votes in the above bye-election is re­
produced below:

“Itor {hat a number of Char areas 
chosen as polling centres have been 
washed away by the Brahmaputra, 
but it is reported that polls were 
takeu there also. If the appointed 
centre is already washed away, 
votes cannot be taken there. So 
tills incongruity has affected the 
result of the poll.*'
The Char areas of Brahmaputra 

were affected by floods during the 
last rainy season, but the voters liv­
ing in those areas had shifted their 
residence to other areas which were 
not submerged. They exercised their 
franchise at the polling stations which 
were approved by the Commission 
under section 25 o£ the Represents, 
tinn of the People Act, 1951.

The polling in the Char areas of the 
constituency was not heavy.

After going through the contents of 
Ihe petition, the Returning Officer 
found no valid ground for ordering 
either a recont or a repoll and reject­
ed the petition.
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Modification in Hindu Law
4706. SHRI BHAGATRAM MAN. 

HAR; Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state:

(a' whether Government propose 
to modify the Hindu Law to make it 
dynamic and progressive and to place 
women on a fooling of equality with 
men as r^ard* various provisions in 
the law; and

(b) if so, the salient features there­
of?

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (DR. SARO­
JINI MAHISHI): (a) Under the Hindu 
Law, generally women are on a foot­
ing of equality with men. However, 
certain suggestions made by the Law 
Commission in its 58th Report for 
amending the Hindu Marriage Act, 
1955, are being examined.

(b) The suggestions of the Commis­
sion cover the grounds upon which 
divorce can be claimed such as cruel­
ty, adultery, desertion, passing of an 
order of decree for maintenance or 
judicial separation as well as the 
doing away with the waiting periods 
before which a petition cannot be 
filed for divorce or before which div­
orced persons cannot marry again.

Fertiliser Projects with Foreign 
Collaboration

4707. SHRI JIIARKHANDE RAI: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to
state:

(b) how many fertilizer projects




